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Maintenance (Res.) and Bill
utility service, the public safety ou"thc
maintenance of supplies and services
necessary for the life of the community
or would result in the infliction of grave
hardship on the community, may, by
notification in the Official Gazette, dec-
lare to be an essential service for the
purposes of this Act,”

I divide itin two parts, one, the right
to strike and the other the safety, security
and smooth functioning of the society. I
want to know whether we want public
safety, whether we want maintenance of
supplies and services necessary for the life
of the community, whether we want that
there should be a little ban on the infliction
of grave hardship on the community or we
want only the right to strike,

14.58 hrs.

[Mr. DFPUTY-SPEAKER in the Chair)

Now, this collective bargaining which is
the sign of communist and Marxist tactics
has taken the form of agitations in this
country. Today, we should know what are
the conditions that are existing in the
country and whether the country is quite
peaceful. Everywhere, you can see Nexa-
lites, here and there; everywhere you can
see the disturbances in the country. And
this has been infiltrated into the Central
Government also. They are not satisfied
with the people creating trouble elsewhere,
In view of the existing conditions and cir-
cumstances of the country, I think, this is
not a repressive measure brought forward
by the Home Minister. It isa measure
required for the good of the community,
for the good of the people and for the good
of democracy. No amendment should be
allowed in this and the Bill should be-car-
ried through as it is.

Mr. DEPUTY-SPEAKER: Now we
take up the Private Members® business .

Billsto be introduced Mr, Kanwar
Lal Gupta. Heis not present.......

Mr. Desai.
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15 brs.

CONSTITUTION (AMENDMENT)
BILL*

(AMENDMENT OF ARTICLES 80, AND 171)
SHRI C.C. DESAI: (Sabarkantha):

I beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. DEPUTY-SPEAKER: The ques-
tion is:

«That leave be granted to introduce &
Bill further to amend the Constitution of
India.”

The motion was adopted

SHRI C.C. DESAI: Iintroduce the
Bill.

HINDU SUCCESSION (AMENDMENT)
BILL®

(INSERTION OF NEW SECTION 24 A)

ot ww ww At (TRETE)
Junas wErd, § ATNdT AT & fﬁﬁ‘
guaifuere wfafmas, 1956 F a0a
gty w77 aTd fadaw w1 30 KT H
yAafa wmEEr 11

MR. DEPUTY-SPEAKER: Thl ques-

tion is:
‘That leave be granted to introduce
a Bill further to amend the Hindu Suc-
cession Act, 1956.”
The motion was adopted
ot YR STeTe QWi A faaad

FIarg |

PR

CONSTITUTION (AMENDMENT)
BILL*

(AMENDMENT OF ARTICLE 37, ETC.)

ot Witix W (FaTAT) IS
W, ¥ wiw & gfa@re q A9
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[ = wrrx &Y )
AWM LTI (HTTF &1 I0 F47 F7
wARfT wrgar #1
MR. DEPUTY-SPEAKER: The ques-
tion is:

‘“That leave be granted to intro-
duce a Bill further to amend the Consti-
tution of India."”

The motion was adopred.
off e W ;. § fadmE &1 aw
FIATE |

HINDU SUCCESSION (AMENDMENT)
BILL*

(AMENDMENT OF SECTIONS 10, 15; ETC.)

SHRI RANDHIR SINGH (Rohtak) :
1 beg to move for leave to introduce a Bill
further to amend the Hindu Succession
Act, 1956.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“‘That leave be granted 1o introduce
a Bill further to amend the Hindu Suc-
cession Act, 1956."

st sedtmmenr  (@Eaw)
JuTEReT wEeT, § 77 fadaw w7 falg
Lacif 4
oft wew faprd awqedt (aeam-
93): Jurewa Wiy, T8 I8 faduw
1 fadm &= @ 3
MR. DEPUTY -SPEAKER: She has not

written to me. She ought to have infor-
med me in advance.

it wferew: affm §
TEFT gRreaT o7 fadig &7 awdi

MR. DEPUTY-SPEAKER: Note has
been taken of this.

DECEMBER 13, 1968
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Bill

The question is:

““That leave be granted to introduce
a Bill further to amend the Hindu Suc-
cession Act, 1956."

The motion was adopted.

SHRI RANDHIR SINGH: I introduce
the Bill.

CONTEMPT OF COURTS (AMEND-
MENT) BILL*
(AMENDMENT OF SECTION 4)

SHRI TENNETI VISWANATHAM
( Visakhapatnam ): I beg to move for
leave to introduce a Bill further to amend
the Contempt of Courts Act, 1952.

MR. DEPUTY-SPEAKER: The ques-
tion is:
*‘That leave be granted to intro-
duce a Bill further to amend the Con-
tempt of Courts Act, 1952."

SHRIMATI LAKSHMIKANTHAMMA
(Khammam): No, no.

MR. DEPUTY-SPEAKER: This isa
different measure altogether.

The Ayes have it, the Ayes have it. The
motion is carried.

The motion was adopted.,

SHRI TENNETI VISWANATHAM: I
introduce the Bill .,

15.03 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd.

(AMENDMENT OF An';m 368) BY SHRINATH
ai

MR. DEPUTY-SPEAKER: Now we
take up further consideration of the follow-
ing motion moved by Shri Nath Pai on
the 15th November, 1968:—

““That the Bill further to amend the
Constitution of India, as reported by
Joint Committes, be taken into consi-
deration.”
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